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have given guarantees against incom-
vertibility, in favour of ailowing re-
mittances of profit, against expropria-
tion, etc. what are thess additiomal
business risks whickh require guaran-
tees at this stage?

Shri Sachindra Ohaudhuri: War
risk.

Shri Indrajit Gupta: This has been
signed long after the war.

Shri Sachindra Chaudhuri: Maybe;
it is intended to cover war risks, no'
the past war but any war that may
happen.

Mr. Deputy-Speaker: Question
Hour is over. We take up the short
no'‘ice question.
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The Minister of State in the Minis-

try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

(d) A very large number of infil-
trators have been killed ipn action; a
large number have expatriateq and
several have been captured. How-
ever, odd infiltrators still being there
cannot be ruled out.
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The Minister of Defence (Shri Y.
B. Chavan): About this agreement,
1 think we have explained govern-
ment's attitude in this matter because
whatever number we will agree to,
we will always keep in mind  that
we are in a position to defend ‘our
Kashmir frontiers. That point will al-
ways be kept in mind. About that I
can assure the hon. House that we

have not changed our aititude in this
particular matter.
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Shri Y. B. Chavan: Naturally cer-
tain improvements have been intro-
duced after the last experience. I
must say that we will have to con-
tinue to make these improvements
even in future. One cannot say that
we have reached g stage when we
have made complete improvements.
One will have to be vigilant  about
this matter. But I can assure this
hon. House that we are very much
aware of this position and are think-
ing uf new steps about it.
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Shri ¥. B. Chavan: Ajs regards the
detailed discussions about it, I have
to acquuint myself with our hon. col-
leagues who have just returned. But
certainly during these operations, in
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arers wnich were occupied, civil pro-
rerties have been mostly destroyou.
There is no doubt about it. But I
have mot got any specific information
at the presert mo:«r.t {o say whether
temples and gurdwuras are damaged
or not. At the present moment, I have
not got any information to make any
statement. But I will certainly find
out, and if therc is any informa!ion
which needs to be given, certainly I
will give it to the hon. Members.
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Shri Y. B. Chavan: I do not think
we can give information about the
number etc.
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Shri Y. B. Chavan: This is also
again a thing in regard to disclosing
certain information which  concerns
the security measures. (Interruption).
Let me complete my statement. Ac-
cording to the scheme of withdrawals,
we are not sending back the troops
everywhere, Normally, the civil ad-
ministration will go; the border police
will go and the police administration
will take over. I can only make this
statement, that in case of any danger
to the Chhamb-Jaurian area, we will
take every step and we are taking
even now the necessary steps to pro-
tect this from a similar danger
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Mr. Deputy-Speaker: Order, order T X T wfasy & [y qawey w) v 3

Shri Hem Barua.
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Mr. Deputy-Spcaker: Order, order.

What is the rule that has been in-
fringed? There is no point of order.
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(Interruption.)

Mr. Deputy-Speaker: Order, order.

We cannot go on like this.
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““41(1) Subject to the provisions
of sub-rule (2), a question may be
asked for the purpose of obtaining
information on a matter of public
importance within the special cog-
nizance of the Minister to whom
it is addressed.”
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Mr. Deputy-Speaker: Rule 41(2) (i)
says:
“It shall not bring in any ;. .me
or statement not strictly necessaiy
to make the question intelligible.”

You cannot go on like this. Shri
Hem Barua.
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Shri Hem Barua: Tithwal, Haji
Pir and such other areas on the 1949
cease-fire line were occupied by our
armed forces to prevent intrusion of
Pakistani armed personnel into the
State of Jammu and Kashmir. Now
that Pakistan has deliberately, sys-
tematically and regularly refused to
acknowledge the responsibility for the
intrusion of these Pakistani armed
personne] into the State, nor doeg the
Tashkent declaration give any guaran-
tee against future infiltration of Pa-
kistani armed personnel into the State
of Jammu and Kashmir, may I know
from the minister in a very straight-
forward way on what it is that our
government pinned their faith while
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deciding to withdraw our troops from
the strategic areas on the 1949 cease-
fire-line?

6hri Y. B. Chavan: This is again
going back into the arguments for
or against the Tashkent Declaration.
As 1 said, this is g political decision
based on certain in-built assurances
and guarantees in the Tashkent Dec-
claration itself. Despite that, certain
strategic considerations do arise. 1
can assure hon. members that subject
to the framework of this political de-
cision, we are taking the necessary
steps even to guarantee against fur-
ther infiitration through those areas
as well.
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Shri Y, B. Chavan: That is a diff-
ferent matter, because I have no de-
tailed information about people com-
ing here. I can tel] the hon. mem-
ber that we have gone back to all
the areas which they have vacated.
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Shri Y. B. Chavan: Really speak-
ing, I do not know exactly. I have yet
to acquaint myself with the consul-
tations which my colleague had at
Rawalpindi. Without knowing the im-
plications and details of it, I cannot
make a statement in the House. As
far as the other part of the question
is concerned, it is answered in the
reply itself. At present there is no
areg where their armies stand in the
disputed area, nor anywhere do we
stand.
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Shri Y. B. Chavan: I have made &
statement that they have withdrawn
from all the areas.
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Shri Y. B. Chavan: This withdra-

wal, really speaking, referg to the
areas which they had occupled in the



3507 Oral Answers
course of the last conflict. All these
statements I am making concern only
those areas and those posis. At the
present moment they are nowhere in
any of the posts.

Shri Indrajit Gupta: I would like
to know whether under this present
agreement we are entitled to keep
our security forces right up to the
cease-fire line in Jammu and Kash-
mir, that is to say, along the line of
the Uri Poonch bulge which we con-
sidered to be the main entry route of
infiltrators in the past, or do we have
to leave a certain area after leaving
a gap where only civil administration
can function? If that is so, is the
Government satisfled that with regard
to this particular Uri Poonch Bulge
area sufficient precautions can be
taken to prevent g recurrence of in-
filtration?

Shri Y. B. Chavan: As fer as the
factua] agreement ig concerned, Sir,
I have placed it on the Table of this
hon. House. I do not want to risk
giving any interpretation on this
agreement personally because it will
be a unilateral interpretation unneces-
sarily binding ourselves and not the
other. This agreement has been plac-
ed on the Table of the House and the
hon. Member can look into it.

Shri Indrajit Gupta: I am not
asking for any interpretation. I want
to know the facts about the agree-
ment.

Shri Y. B. Chavan: The facts are
contained in the agreement. I would
refer the hon. Member to that parti-
cular agreement. I have not got the
agreement at the present moment be-
fore me.

Shri Shinkre: He wants to
whether there is a
zone,

Shri Y. B. Chavan: I would refer
the hon. Member to that particular
part of the agreement. His main point
was whethey v ame in g portitn to
take care of hose areas. 1 have
given an assurance in regard to that.

know
de-militarised
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I think we are taking every step
about it.

Shri Nath Pai: In reply to part (d)
of the Short Notice Question the hon.
Minister stated that g number of in-
filtrators had been repatriated. He
used the word “expatriated” but I
think he perhaps meant “repatriated™.
He has not told us the pumber. I
would like to know that. Secondly,
what is this confusion, what is the
status of the inflitrators? Do they have
any legal status like the prisoners of
war? Why is this bungling going on?
An  inflltrator has no locus standi
either under our law or under the in-
ternational law. Repatriation iz ap-
plicable only to bona fide prisoners
of war. May I, therefore, inform
the Minister that two questions arise?
Did Pakistan accept responsibility for
the infiltrators? So far as we know,
they have not. Secondly, why have
we bestowed on the infiltrators the
status of prisoners of war? May we
know this?

Shri Y. B. Chavan: The fact is
that some of the prisoners, who were
infiltrators as such, were returned to
Pakistan and Pakistan has accepted
those prisoners. By implication they
have accepted the responsibility.

@hri Nath Pai: What was the num-
ber?

Shri Harl Vishnu Kamath: Is it
a fact that among the prisoners  of
war returned by Pakistan to us—I
mean Indian prisoners of war—in
pursuance of the Tashkent Declara-
tion, particularly at Hussainiwala in
Punjab-West Pakistan border, unfor-
tunately some dead men, Indian offi-
cers or army men, were received
and if so, was any enquiry made to
ascertain whether these brave and
gallant soldiers of ours died in Pakis-
tan camps under ill-treatment, in-
human,  third-degrec methods and
torture by Pakistani authorities?

Shri Y. B. Chavan: I must have
notice hecause the exchante of
prisoners is not done at one place or
on one occasion.
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Shri Harl Vishnu Kamath: I
referring to Hussainiwala.

Shri Y. B. Chavan: Even in Hus-
sainiwala it was done more than ounce.
So, 1 would like to have notice so
that I can take up this question.

‘was

Shri 8. M. Banerjee: I would like
to know whether the attention of the
hon. Minister has been drawn to a
news-item in almost all the leading
newspapers in the try that while
vacating Khem Karan area Pakistani
troops devastated practically the whole
area. Is this true? If so, was this
matter taken up with Pakistan for
getting compensation?

Shri Y. B, Chavan: As a matter of
fact, the position is that most of the
occupied areas, villages and towns, are
found in a destroyed condition. Cer-
tainly, we will have to think of what
further steps we have to take in this
matter.

Shri N, Sreekantan Nair: May I
know whether the attention of the
Government has been drawn to a gtate-
ment in all the leading newspapers
that the discussion could not proceed
because of internal resistance of the
people of Pakistan? Is it a fact that
the so-called Taskent spirit that is
tom-tommed in every corner of this
country by every Minister is not reci-
procated by Pakistan? If so, will the
Government see to it that the interests
of the people and the Indian nation are
not jecopardised by this extreme love
of the Tashkent spirit?

Shri Y. B. Chavan: It is
question for me to answer.

not a

Shri N. Sreekantan Nair: I want
to know whether the interests of the
country will be protected. That is
all what I ask. I am not asking for a
defence secret.

Shri Shinkre: The Prime Minister is
here, Let her reply.

“ir. Deputy-Speaker:
Lal Saraf.

Shri Sham
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Shri Sham La) Saraf: Since Pakis-
tan has not pted the responsibility
for the inflltrators who are already in
Jammu and Kashmir, may I know
whether this matter has been taken up
with them in the light of the present
Tashkent spirit?

Shri Y. B, Chavan: Naturally, from
the very beginning we have taken the
position that infiltrators was the res-
ponsibility of the Pakistan Govern-
ment because it was the Pakistan army
or Government which organised this.
There is no doubt about it.

Shri Tyagi: They are criminals.
They should be prosecuted.

Dr. L. M. Singhvi: Since the Pakis-
tan Government never accepted res-
ponsibility for the infiltrators, what
reasons prevailed with the Govern-
ment of India to return these infiltra-
tors who were taken in captivity, and
are there any infiltrators who are still
in the captivity of the Government o?
India? What is the policy of the Gov-
ernment in respect of that?

Shri Y, B. Chavan: At the present
moment we have no infiltrators with
us. We have exchanged all the pri-
soners.

Dr. L. M Singhvi: What reasons
prevailed with them to return these
infiltrators to Pakistan when Pakistan
has not accepted any responsibility for
them and when this matler is not
covered by the Tashkent Declaration?
The answer has not come 'forward.
The answer must come.

Shri ¥, B. Chavan: I said, the
general agreement in Tashkent was to
exchange all the prisoners; that inclu-
ded even infiltrators. If they accept
back those inflitrators as inflltrators,
they accept responsibility by implica-
tion. ... (Interruption).

Shrimati Tarkeshwari Sinba: Aris-
ing out of the statement of the Defence
Minister that the areas which  were
taken by Pakistan have been re-occu-
».:d Ly the Indian Army, may I know
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whether any civilian population was
left over when the area was under
Pakistani occupation and whether any
evidence has come forward of brain-
washing or any such thing being done
in that area; has any precaution been
taken to see that nothing untoward
happens?

Shri ¥, B. Chavan: These are
matters which we will have to go into
now. Now, really speaking, a stage
has set in when we can go into some
details and get further facts about it.
I think, we will have to wait.

WRITTEN ANSWERS TO
QUESTIONS

‘Taking over of General Insurance
Business by L. 1, C.

*332. Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Will the Minister of Finance be
-pleased to state:

(a) whether any decision has been
taken by the Life Insurance Corpora-
tion to take over the general insu-
rance business;

(b) if so, when it is likely to be
done; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The Life Insurance Corporation of
India commenced transacting general
insurance business, in  competition
with other insurers, from the 1st April
1964. With effcct from the 1st Janu-
ary 1966, the Corporation took over
the general insurance business for-
merly transacted by the Indian Insu-

rance Pool.
(b) Does not arise.

{c) Does not arise.
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Realisation of Income-tax and Excise
Duty from People in Border Areas

*333. Shri Maheswar Naik:
Shri Subodh Hansda“
Shri S. C. Samanta:
Shri M, L. Dwivedi:
Shri P C. Borooah:
Shri Bhagwat Jha Azad:
Shri Karni Singhji:

Will the Minister of Finance be
pleased to state:

(a) whether the Central Board of
Direct Taxes has directed the authori-
ties in the bordering States affected
by the Emergency not to realise any
penalty for non-payment of income-
tax from the people in the border
areas;

(b) whether it is a fact that his
Ministry has also decided to defer
collection of excise duty; and

(c) if so, the period for which these
orders will remain in force?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir. The Board had issued
instructions that no coercive measures
may be taken for recovery nor should
penalty be levied for default in pay-
ment of tax dues on  assessees in
border districts of Jammu & Kashmir,
Punjab, Gujarat and Rajasthan, who
have suffered in consequence of enemy
action.

(b) Yes, Sir. Orders were also issu-
ed to defer collection of excise duty
on goods other than tobacco, cleared
for home consumption from manufac-
turers in six war-affected districts of

Anmritsar, Ludhiana, Jullundur,
Ferozepur, Gurdaspur and Kapur-
thala.

(¢) These orders, which were issued
in November, 1065, were in tforce up
the end of February, 1866.
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